
Jammu and Kashmir
Pollution Control Committee

Chai rman.spcb@j k. gov. in

membersecy-jkpcc@j k.gov. in

0191 - 2472881,2476925

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006
Sitk Factory Road

Rajbagh, Srinagar, 190 008

The JudiciaI Consultant,
Hon'bte NationaI Green Tribuna[,
Principat Bench,
New Dethi.

N o: J KPCC/NGT/OA 1 21 1 -20241261 1 s1 Dated: -06 -05-2026.

Sub: - Report on behatf of Jammu and Kashmir Pottution Contro[
Committee pursuant to Hon'bte National Green Tribunat, order
dated 27-03-2026 passed in OA No. 121112024, titted "Raia
Muzaltar Bhat V/s Union Territory of Jammu & Kashmir & Ors."

Sir,

ln comptiance to the directions of Hon'bte Nationa[ Green Tribunat,

Principat Bench, New Dethi order dated 27-03-2026 passed in OA No.

121112024, titted "Raja Muzaffar Bhat V/s Union Territory of Jammu &

Kashmir & Ors" the report of J&K Pottution Control Committee is

submitted herewith.

It is therefore, requested that the report may kindty be taken on

record and ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enct: - As Above.

/rr-''
G0pinath) IFS(Dr. R

Member Secretary
J&K PCCc

/c?.
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IN THE MAITER OF ,,Raia Muzaffar Bhat Vs tII of f&I( & Ors."

Rep_ort_on behalf of fammu and lkshmir pollution control committee pursuant
to Honble National Green ftlbunal order dahd27-03-2025 passed in oa No.
tzLL/z0z+nned "Rafa Muzaffar Bhatv/s union Territory of fammu & IGshmh
&Ols."

Before the Hon'ble National Green Ttibunal
Principal BenclL New Delhi

Original Application No. 1211 of Z0Z4

Baclrground: -

The Hon'ble National Green Tribunal (NGT) was pleased to pass following
directions vide its order dated 27-03-2026 in the 0.A No. LZLL/2024 operative
part of which is as under: -

"The report along with the covering leffer dated 25-03-2026 has

been filed by the /&K PCC in compriance of the order of the Tribunar

dated 26-02-2026, The /oint Committee visited the site on 1B-03-

2026 and the input for reports have been received from G.B.pant

National Institute of Himalayan Environment on 24-03-2026. It is
stated that the final report is being drafted and will be submitted
within two weeks."

Status Report:

ln compliance to the aforesaid order of Hon'ble National Green Tribunal
issued on dt. 27-03-2025 in oA No. 1211 of 2024, the report of the committee

constituted by Hon'ble NGT in the proceedings dated z4-og-zozs,is as follows:

M
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1 That in compliance with the directions of the Hon'ble National Green

Tribunal, the joint committee carried out site inspection of Sukhnag

Nallah on 18th March 2026, to assess the extent of riverbed material

extraction and its environmental implications, Observations made by the

committee during the inspection are briefed as under:

a) Visible signs of indiscriminate and unscientific extraction of

riverbed material were observed within the active river channel as

well as along the peripheral catchment areas.

b) Flood control structures in the form of gabion walls were now

found constructed along both sides of the river, apparently to

mitigate flood risks and bank erosion; however, the extent of

excavation within the riverbed raised serious environmental

concerns.

c) No new mining activity was observed during the site visit'

d) The Sukhnag Nallah spans an approximate width of 95 metres

between the constructed flood control walls, with the active water

channel confined to a central width of about 21 metres' The Ieft

and right banks measure approximately 35 metres and 39 metres

respectively. Analysis of remote sensing imagery for a stretch of

approximately 2 kilometres upstream of Sail Bridge indicated that

the river width varies significantly between 30 metres and 180

metres.Thetotalriverbedareawithintheareaofinterestwas

estimated to be about t,l4,gl1 square metres' Excluding the

flowing water portion, a substantial part ofthe riverbed appears

to have been subjected to excavation'

,M
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e) Based on an average excavation depthof 5.22 metres derived from

field measurements, the total quantity of extracted riverbed

material is estimated to be around 15.3 lakh tonnes. Even when a

conservative depth of 3,86 metres is considered, the estimated

extraction remains significantly high at approximately 10.62 lakh

tonnes (as measured by G. B. Pant National Institute of Himalayan

Environment). These figures, although indicative, highlight the

magnitude of extraction and warrant validation through high-

resolution satellite imagery or drone-based surveys.

f) It was observed that large-scale, unregulated, and potentially

illegal extraction of riverbed material has taken place, resulting in

significant alteration of river morphology and damage to the

underlying aquifer systems. The absence of scientific assessment,

coupled with non-compliance with established regulatory

provisions, indicates serious institutional lapses. The

environmental degradation thus caused is likely to have long-term

adverse impacts on the river ecosystem, as well as on dependent

livelihoods ofthe fisheries sector and depletion in the water level,

That in order to quantify the extent of extraction, two maior excavation

pits (PIT-1 and PIT-Z) were identified and measured in detail. PIT-1 was

found to cover an areaof 799.22 square metres with an average depth of

2.84 metres, resulting in a calculated volume of 2,269.79 cubic metres'

Based on a standard riverbed material density of 1.89 g/cm', the total

extracted material from PIT-1 was estimated to be approximately 4,289.9

tonnes. Similarly, PIT-2 covered an area of 620.43 square metres with a

depth of 4.42 metres, yielding a volume of 2,742.3 cubic metres and an

M
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estimated extraction of 5,182.95 tonnes. The depth of PIT-2 is

particularly alarming, as it indicates excavation below the active riverbed

into the alluvial aquifer zone, which may have caused irreversible

hydrogeological damage.

That the committee also observed several procedural and regulatory

lapses in the mining operations. It was noted that the office Memoranda

and clarifications issued by the Ministry of Environment, Forest and

Climate Change (MoEF&CC) on multiple occasions, including those dated

08 August 2022,72luly 2023 and 21 August 2023 (Annex I,II &[I), were

not adhered to during the issuance of challans and permissions.

Furthermore, the Proiect Proponent failed to inform the State Pollution

control committee at least 14 days prior to the commencement of mining

activities, as required under applicable regulations (Annexure II)'

That no replenishment study has been conducted for sukhnag Nallah

during the period ZO2O-2024, which is a critical requirement for

sustainable sand mining. Additionally, permissions for excavation of

approximately 5.0 lakh metric tonnes of riverbed material were granted

without the preparation of a Detailed Project Report (DPR) or application

of scientific modelling as mandated under the Nadond Framework for

SedimentManagement

That data submitted by the District Mineral Officer indicates that a total

quantity of approximately 6,32,940 tonnes of material was permitted for

extraction through various disposal permits/short-term permits during

the period 2,020-2024. A significant portion of this, amounting to

approximately 4,85,794tonnes (around 77o/o),was allocated to M/s NKC

4
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Projects, while smaller quantities were allotted to other entities,

including M/s Rajender Infrastructure.

6. That, to ascertain and quantify the loss suffered by Sh. Peerzada Rayees

in his trout fish farm, the committee conducted a site visit to the said

farm. During the inspection, it was observed that two raceways

(Anne>mre Iy) had been constructed for fish rearing. The farmer reported

that he had procured approximately 4,000 trout seed from the Fisheries

Department on 75.06.2023. The farmer further stated that a portion of

the stock was lost due to natural mortality and that approximately 1,,442

fish had been sold. As per the report submitted by the Fisheries

Department, around 2,000 trout fish were lost due to the diversion and

disruption of water supply to the farm, which was attributed to illegal

mining activities in the river during night hours. The lost fish stock was

of marketable size, ranging between zso grams to 3s0 grams.

Accordingly, the estimated biomass of the loss is approximately 600 kg
which translates to a financial loss of about 13.00 lakh, calculated at the

rate of t500 per kg. The farmer has also submitted supporting documents

in this regard (Copy enclosed as Annexrre V-VI).

In view of the above, the committee recommends that a complete

moratorium be imposed on all mining activities within a stretch of 5 kilometres

upstream and downstream (up to Beerwah) of Sail Bridge in the designated

trout zone.
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Recommendations:

Impose a moratorium on all mining activities within 5 km upstream and

downstream of Sail Bridge (up to Beerwah town) in the designated trout

zone, until the river system is adequately restored.

Ensure strict implementation of the Sustainable Sand Mining

Management Guidelines, 2016 and the Enforcement & Monitoring

Guidelines for Sand Mining, 2020 issued by the Ministry of Environment,

Forest and Climate Change (MoEF&CC).

Ensure compliance with all guidelines and subsequent clarifications

issued by MoEF&CC regarding extraction/sourcing/borrowing of

ordinary earth for linear projects, as well as dredging and desilting of

dams, reservoirs, weirs, barrages, rivers, and canals for maintenance,

upkeep, and disaster management purposes.

Make it mandatory to prepare a Detailed Proiect Report (DPR)

incorporating scientific assessment and modelling, as prescribed under

the National Framework for Sediment Management, prior to granting any

permission for extraction activities.

Undertake filling of deep trenches and re-leveling of the riverbed

sediments to restore natural bed profile and ensure uniform and

uninterrupted fl ow of water.

Install real-time monitoring mechanisms (such as CCTV/surveillance

systems) at identified mining hotspots to curb illegal and night-time

mining, in line with the Enforcement & Monitoring Guidelines,2020.

Undertake comprehensive river restoration measures, including riverbed

re-profiling, substrate restoration, and rehabilitation offish breeding and

feeding habitats.

a

a
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o Initiate restocking of trout and indigenous fish species through

coordinated efforts of the Fisheries Department.

r CarV out riparian plantation and 'bank stabilization measures in

consultation with the Forest Department to reduce erosion and enhance

ecological health.

r Ensure regular monitoring by the llask Force to effectively curb illegal

mining activities in the area.

Praver:

- In the premises, it is therefore respectfully prayed that the report may

kindly be taken on record before the Hon'ble National Green Tribunal for

consideration.

Dr. Khursid Alam Khan,
Deputy Director,
Sub-Office, Jammu,
MoEF&CC

frilcq-
Dr. Sandipan Mukheriee, Sc. 'E'
Head Ladakh Regional Office,
NIHE

Dn R.

JKPCC

Secretary
IFS
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F. No. 3-7W202A-LA*III [141124
Government of India

Ministry of Flnvironment, Forest and Climate Change
(lA Division)

lmlira Paryavaran Bhawan

Jor Bagh Road, Aliganj,
New Deihi - 110003

Dated: 8tt' August, 2022

OI.'FICE MEMORANDUM

Subject: Clarification on the applicability of EIA Notification 2005 for excavation

of Ordinary Earth from borrow area for linear proiects - leg'

'l'he Ministry, vicle Notification S.O. 1224 (f) dated 7f..03.7A20, amended the

appendix IX of IrlA Notification to inter-alia providc exemption from Environmental

Clcarance (EC) for "extractiott or sourcing or borrmping of ordirury earth for linear projects

.srrc/r ns roads, pipalints clc."

Z. Subscclucntly, thc abovc mentioncd Notification was challenged before the

Natiolal Grcen'l'riburral, I)rincipal Bench in Original Application No.19012020 in the

rrrattcr of Noblc l\{. I'aikada Vs. Union of India & Ors., wherein the I lon'ble "lribunal

whitc disposing of thc application vide order dated 28/10/2020, inter-alilr held that

" . . . ..t|rc tt xcltyliort sltoukl strilce btltnce snd instead af being blsnket exemption, it needs to be

Irtdgarl hy npproprinta snfegtmrds such as the f)rocess of excnuatittn nnd quantunr..." and

directec.l to rcvisit thc impugncd notification dated 28.03.2020.

3. subsequcntly vide orcler datcd 31/05/2022, the Ilon',ble NG'l'in M'A' No'

07/2t)27(WZ) & M.n. No, 08/2022(WZ) in Original Application No. 68/2020(WZ)

titled Shri Rajiv Ilabasahcb Waman & Ors. vs. Ministry o[ Ijnvironment, Forest &

Climatc Chang,c & ()rs inter-alia hcld that " ... thnl excavation of earth nnd miningof sand

nntl olhcr ntinor nrinernls heing lnzardous nctit it!/ hatting, seious acluerse impncl on

t,rtt,ironntan! itt t,itlu o.[ 'Pret:nulionrtry' und 'susloinnble Develoynrcnt' principles, such

ttctittrlrl r.styrttt ltt teft unregtilnletl by statutory enforccnhla nrcclmnism. Blanl<el excnrpliott is

nguutsl ccologicnlly sustninnhle tlepelapnun! nonns and judgnrcnl of llon'ble Suptenrc

Lourl.. ."

4. 'lhc mattcr was referred to the concerned l:xpcrt Appraisal Committee (EAC)

for ciclibcratiop. Afier duc clclibcration, thc IIAC was o[ thc opinion that ii such linear

projcct has obtainccl IiC bascd on I:lA studics incorporating such sourcing of

construction matcrial or clthcr activities, nccessary safeguards arc already

incorporatcd in the IiC appraisal process. Howevef, if such sourcing of matcrial is not

consiclcrecl in thc I-llA or such linear project does not attract provisions of EC, then

Page 1 of 4
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sr-rch indiviclual activitics will be subject to extant environmental regulations as per

I:lA Notificatign 2005, as amended and/or applicablc cnvironmental safeguard

rclatcd rlircctions issued by thc State Govemment /SPCB which need to be observed

whilc sourcing construct'ion material.

5. Ilasccl on thc reconunendations of the EAC and keeping in view the dilection

of I Ion'blc NG'l', the mattt-.r has been examined by the Ministry in detail and it has

becrr r-lr.cidccl that thc cxemption from IiC providcd vidc 5.O.1224 (Ii) dated 28.A3.2020

[6r "uxtrnctiott or sourl'itrg ttr bttrrotoing of ttrdinnry enrth {or linenr proiecls sttch ns roads,

pipclines efr:." shall be subjcct to Standard Operating Procedure (SOP) as enclosed to

this Office Memorandum.

6. 'lhis is issued with the approval of the

:i

Ilncl: as abovc.

'l'o

1. Chairman and Mcmber Secretaries of SIiIAA/ SliACs.

2. Ohairman, Ccntral Pollurion Control Iloard (CPCB).

3. Chairpersons/ Membcr Secretaries of all SITCBs/ U'I'PCCs

4^ All the Officers of LA. Division

Coov for information to:

1. I{i to l-lon'ble Minister for Environment, Forert and climate change

2. I5 to IIon'bIe MoS (Ef&Cq

3. PIIS to Secretary (Iif&CC)

4. PIT] tO DCI;&SS (EIT&CC)

5. PHi to AS('I'K)/Pfti to IS (SKl])

6. Website, Mol:lr&CC/Guard file

{'hu*rr'
(Sundar Ramanathair)

Scientist'Ij'

Page 2 of 4
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NNIXUBE

sQgls1-Esg1gt^t_Area Idgntification; its operation. sa{:ety and redevelopment

l'hc activity rclatcs to identification of borrow areas to obtain earth/soil materials; its

opcrati<ln, safr:ty ;rncl rerlcvclopmort shall bc carried out as pcr the following critcria:

1. Selcction r:f site, operation and site-specific measures to adopt

l. I:nvironmcntal issucs iike siting borrow pit location, soil erosion asPccts,

accumulaLion of run-off and associated problems, disposal of debris by local

c6mmuniLv in opcn borrow arca, transport of borrow earth to construction sitc,

prescrvation of top soil of 15m dcpth and rcuse for plantation, rcinstatcment of

borrow pits arrtl sitcs shall bc considercd bcfore selcction of site.

Guidclines, Manuals, Notilications etc issued by various ag,encies from time to

timc like IItC, MoI{'l'LI, MoliICC etc shall be followed.
Ijor sclcction of thc site for the borrow area, agricultural land, cut material

availablc from other road conskuction proiecLs, dredging material from
drcclging, operations of ponds, lakes, rivers and canals, material from barren

lanc{ or land without tree covcr outsidc the road RoW, material from excavation

of proposccl culvt:rts can be considcred. Provided further that, highly
productivc top-soil shall be stored separately and used for planation activity'
Ilorrowing, shall be avoidcd on the lands close to toe 1ine, irrigated agricultural
lands, g,razing, lancl, lands within settlements, 1 Km from environmentally
scnsitivc areas such as Rcserve l;orests, Protectod liorests, Sanctuary, National
parks, Conscrvation Iteserve, Wetlands etc, unstablc and fragile side-hills,

strcan"ls arrd scepag,c areas, areas suPporting rare plants/ animal speCies. It
should bc cnsurccl that unsuitablc soft rock is not promincnt within thc

proposcd depth of excavation which will render rehabilitation di{ficult.

2. 'fhe General Guidelines

11.

lll

lv

I
ii

'lhe preservation of topsoil will be carried out in stockpile.
A 15 cm topsoil will be stripped off from the borrow pit and this will be stored
in stockpiles in a desig,nated area for height not cxceeding 2m and sidc slopes

not stecpcr than 1;2 (Vertical: I-lorizontal).
Irrcservation of 'l'op Soil of 15cm depth and its rcuse for plantation
Validation of thc work of rc-use of 't'op Soil by the AI1/lE. Competent authority
to check thc re-use anytime if warranted.
llorrowing, of earth will be carricd out up to a depth of 2m from the existing
g,round lcvc[.
Ilorrowinll of carth will not bc done continuously throughout the stretch.

I{iclgcs of not lcss tharr 8m widths will be left at intcrvals not cxceeding 300m.

Small drains will bc cut through the ridges, if necessary, to facilitate drainagc,

I)epends upon thc location of borrow areas, the safeguard measures &
rnanagement spccific treatmcnt as a partic.ular borrow area depending upon its

lll

iv

VI.

vii.
viii.

ix.

Page 3 of4
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location viz Agriculture Land, Hlevated l,and, Waterbody. near Settlemcnt and
along tht aligrrmt'nt.

3. Re-development of Borrow Areas

'['hc objcctive of the rchabilitation programme is to return the borrow pit sites to a safe

ancl secure arca, which the general public should be able to use safuly. Securing
borron, pits in a stablc condition is fundamental requirement of the rehabilitation
pro(:css. I'his could bc achicvcd by filling thc borrow pit approximately to the road
Icvel. I;ollowing, mcasurcs shall hc taken for t{ehabilitation:

i. Ilorrow pits shall be backfillccl with rejected construction wastcs (unserviceable
materials) inclutling, fly ash, compacted and will be given a turfing or
vegetativc covcr on the surface. If this is not possible, then excavation slope
should bc sr:noothencd, and depression is filled in such a way that it looks more
or lcss likr: thc original ground surface.

ii. [)uring, rn,orks ext-'cution, the Contractor shall ensurc prescrvation of trees
c{uring, piling, of matcrials; spreading of stripping material to facilitate water
pcrcolation and allow natural vcgetation growth; re-establishment of Previoult
natural drainage flows; improvement of site appear.rnce; digging of ditches to
collect runoff; and plantation may be carried out wherever feasible or pit may
Lrc devclopcd for water storage as per Amrit Sarovar Scheme of MoRTH.

4. Development of Amrit Sarovar

Undcr Amrit Sarovar Programme, water bodies arc bcing developed by
Molt'l'&lJ/NllAI/other road development agencies and the desilting of existing
watcr body is also being taken up for water harvesting and re-charge of ground
watcr. 'l'hc carth available from developmcnt of such water bodies is to be utilised for
road works and plantations as per suitability of soil. 'l'he State Authorities have

alrcady been aclvisl.d not to levy any royalty for borrowing of earth for development
of n,atr:r bodics uncler Amrit Sarovar Programme.

*******
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F. Ner" 3-70/202CI-tA.lti [i.11 12r]
Governmerrt of Inclia

lvtitistry of linviron$lent, Forest arrtl Clinratc Chunge
(lA Division)

hrelira Faryavaran Bhan an

Jor Bagh Road, AIigarrj,
IrJew l]elhi * 110003

Dated: 12* July,2023
orflcE.MEMOR{NpUI},I

Subjeet: clarificatitx on the exemption frorn [c providrd vide
Notification s.o. 1224 {El dated 29.03.2020 for dredging and de-
ailting of dams, reeervoir$, weirs. batrages, river and canals for
the purpo$e of their rnaintenance, upkeep and disaster
management - reg.

'I"he Ministry, vide Notification S.O. 1224 {F,} datetl 29.03,2020, amenclecl
thc appendix IX *i bIA Notificati*n to inter-xtia provicle exrmption from
Iinvircrntnental Clearancc (liC) lor "Orer/girrg nnd t!*silting rr.f r{nrrrs, n:-yrluirs,
llr{'il"r, &rlrrrlSrs, rit,cr unrl r:nrlrtls Ji:r flltr pltrp$sc oJ'fllrir nmhlretytttttr. lr};kgtl, rryrrJ

riisrtslr,r llri l trrp;riirrn l. "

2. Sulrseclueutly, the alrove rnentioned Notification was challengec{ before
the National Creett Tril:utral, Principal Bench in ()riginal r\pplication No.
190/20?0 in th* matter of Noble fuI. traikada Vs. LJnion of h-rdia & (frs., r+'herein
thc Ilon'blc'l'r:ibunsl whih. tlisposing of thr. applicntion vici* nrder r{ater{
?8.10.?02O iuter-s{iu licld that ",..,.1h( e.lert;rirorr sJniltl sfrikr: firlrinrr rlrid irls/e:rrri

r:Jlrring blnnfut t.ttrr*plioru, if rtrtr:r{.r ttt lx lttdgrd lty *yyraprirl{t, srfirgllrrds yu:h a.s l}rr:

fracrs$ o/ (rJcrll'{Ilirsrt *ul qunnhun-.." and ciirecfecl to rcvisit the inrprugned
noti fication dated ztt.0i.2020.

3" Subsr:qucntl1,, 11"r* Ministry of Jal Shakti, D*partment of lVater ltesources,
Ritetr l)evelol:rnerit and Cianga Rejuvenatiorr in consultntion vvith thc
MoEF&CC issued thc Natii:nal llrumewr:r:k for Seriimcnt h4anagemerrt. 'l'he

t{ocument deals r,vith the issue of r:nvirnnnrental sateguards pertaining to
d*silting/ dredging of clatrrs, rescrvoirs etc.

Page 1 o[ 2
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4. 'l"h* it[:ovr: murtioned l'ram*u.'or:k tu;rs reirrr*c{ tr: thr rclrrcrrrtt:d lixpert
Appraisal Clommittee (EAC} fur rielibcration. After due deliheration, the liACl
r:pincd that tlre fratnerryork atklr*sses the r.nvirnrrnrenl*l cnnrt"rrl$ assr:rciated

rryilh tlre scriinrcnt mallaserlrent practiecs in ciarl/resclvoirs/barragcs in a

compr:chensive ancl holistic rn6nnor.

5. ilaserl otr the recl)rrrrnendations of the EAC arid keeping in vielr. the

riirection ol: Hnn'ble NG"l', the mattcr has bcen exanrincr{ hy the Ministry in
detail and it is heret:y dircctecl tlrat the exenrption fron'r IIC provided vide S.O.

1??4 (H) t{ated ?8.03.?CI?0 fttr tlrcdging ant{ t{esilting ol:darn$, re$ervoir'$, r.veirs,

Lrarrages, river anrl ranals shall be subject to fiuvironnrental Safeguards as

proposed in the Natiorral Ftatrrervork tor $et{inrrrrt lvlanagement (cr:py r:nc/ourd)

issucd by the N{inistrv o1'Jal Shakti, Departrrrunt oi Water Resuurccs, River
Ilevelopn:ent and (ianga Rejuvenation as cnclosed to this Office
N4emcrranclunr.

6. l'his is issueci r,r,ith the ap;rrnval of thc Compctcnt Autholitrr.

Hncl: as alrove.

Scientist

'i'u

1, Chairman, Cenh'al Pollution Confrol Boarel (CPCB)

2. Chainnan and Member Secretaries of SEIAA/ SEACs

3. Chairpersons/ fulernber Stxretarics of all SPCIRsIUTITCCs

4. All the Llf{icers of l,A. i}ivisirxr

C-$.p), fbr infurmatiq$ to;

1. P$ to I lon'blc lr,linistcr tor Environment, Forcst and

2. IIS to I lon'blc MoS (liF&CC)

3. I}lS tei $e*retary pf&CC)

4. PPlj to DCF&SS tllF&{:C)

5. l''F$ to ASi'I'K)/PPS to JS ($KB)

6, lsebsite. h,IotiF&CClCuard file

Ilage ? of 2
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F. No. t-70/2020_rA,rrr [1411271
Government of India

N4irristry of Hnvironnlent, Forest arrd Climate Change
(lA Division)

h'rdira Paryavaran Bhawan
Jor Bagh Road, Aliganj,

New Delhi - 110003

Dated: 21'r August,Z02l
OFFICE MEMORANDUM

Monitori,g arrd enforcement mechanism for the standard operatingProcedure (soP)/environmental safeguards issued for (i) Extraction orsourcing or borrowins 
9f.^grqinary eirth for the linear projects such asroads, pipelines, etc. and (ii) dredging and de-silting of dams, reservoirs,weirs, barrages, rivers and canals for-the purpose Jr *,.i, maintenance,

upkeep and disaster management _ reg.

Subject:

l'lrc Mirristry vicle Notificatiorr s.o. 1224 (E) clateci 2g/03/2020 had irtter-nlinprovidecl exemption frorn prior Environmental Clearance for extraction or sourcing orborrtlwirrg of ordirraly earth for the linear projects such as roads, pipelir"rer, etc., anclclreciging and cie-silting of clams, reservoirs, weirs, barrages, rivers and canals for thepurpose of their mainterrance, upkeep ancl disaster management,

2^ Subsequerrtly, in Pursuance to the orcler clatecl 2S/1,0/2020 of Hon,ble NationalGrcctr Tribunal, Principal Bench in original Application No. 1,g0/2020in the matter ofNoble M' Paikacla vs. union of India & brs, the iaoEF&CC issuecl office Memoranda of
c\/c.r'r rlurrlber clatecl 8/8/2022 and 12/07/2023 respectively regarding the Stanclarcl
Oprelating Procedure (SoP)/environmental safeguards to be followed for the entries 6atttl 7, as mentioneci below, untler the Apperraii lx of the EIA Notification, 2006 which
ltl'" been exemptetl frorn the requirement of obtaining environment clearance vide
Notification dateci 2S / 03 / 20ZA :

6' Exlrnctiott 
,or sottrcing or borroroirtg of ordinnry enrth for tlrc lirrcnr projects suclt ns

ronds, 
7t iyel i nes, c tc.

7' Drcdging rtr.td de-siltirrg of dnnts, resentoirs, roeirs, bnrrnges, riuer nncl cnnnls for tlrc
wtrpase o.f tlrcir nmintermnce, upkeep md disnster nmnngenrcnt.

3' The Mirristry c{eetns it necessary to ensure that aforementionecl
SoP/cnviroumetrtal safeguards are implementetl in letter and spirit at the field level, for
r'vhich a monitoring arrci cnforcement mechanism neetls to be put in place.
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'l' In tlris rcgarcl, it is crrjoirred upon all the Project proponents availing of tl.reaforcsaid provisiotrs anc{ carrying out activities related to entr.ies 6 ancl z of Appendix IX.f the EIA Notificatio,, iooa to inform the concernecl state pollution Cor.rtrolIloarc{(sPCBs) /Poliutiorr Corrtrol Cornmittees(pCCs) at least a fortnight before start ofsuch activities in writirrg givirrg tletails ui suct activities a'd the er.rvironmentsafeguards bcing otxerveil by them as laid out in the applicable sop referred to inthc para nurnlrer 2 abovei.

5' All the state I']ollution Control Boarct(spCBs) /pollution Control(lomrnittees(PCCs) 
^s.hall 

indepenclently ,nonitor ihe compliance status of theaforetnentioned soP/environmental saflguarcls as the case may be. AII the statePolltrtion Control Boarct(sPCBs) /Pollution Control Committees(pCCs) shall alsottronitor the aforct'uentionecl SoP/errvironmental safeguarcls while monitori.g thecornpliatrces of tl're C'fE (conserrt to Establish) arrd CTo (Lonsent to operate) co.clitio.s.ljurther' the sPCBs/PCCs shall initiate legal action agaiirst the projeci proponent underthc relevant provisions of Environmeni (Protectioi) Act, 19-g6 
-for 

ihe'projects notcornplf irlg with the aforesaicl SoP/environmental safeguarcls, as may be applicable.

6 This is issued with the approval of the Cornpetent Authoritv 

E. &^rril$u
(sundar 

scientist,E,
To

1. Chairman, Centrar polution Co,trol Boarcr (cpcB)
2. Chairman arrd Member secretaries of SEIAA/ sEACs
3. Chairperso.s/Member secretaries of all spC'Bs/urpCCs
4. All the Officers of LA. Divisiorr

Copy for irrformation to:

L PS to Hon'ble Minister for Errvironment, Forest and Climate Change
2. PS to Hon'ble MoS (EF&CC)
3. PPS to Secretary (EF&CC)
1. PPS to DCF&SS (EF&CC)
s. PPS to AS(TK)/ppS to JS (SKB)
6. Wcbsite, MoEF&CC/Guard file

Page2ot2

265



1"-. t W
! 1,,

^i ,,

:L.l'r

l
l

I

l

I

)
'I
.t_

qt r-l

\t

\

x
\

;r

\l

,\

ffi ors Map camara

r

aMaps )

Budgam,--, Loading... -_
Sone Pah Arzal Road, Khag, Budgam, _ -_
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